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IN THE NATIONAL GREEN TRIBUNAL PRINCIPAL BRANCH,
NEW DELHI

Original Application No. 335/2019 (I.A. No. 215/2019)

With Original Application No. 313/2019 (I.A. No. 172/2019 & I.A. No. 616/2019,
. LA.No. 676/2019 & 1.A. No. 680/2019, I.A. No. 695/2019, .A. No. 732/2019)

With Original Application No. 396/2019

IN THE MATTER OF:
Samvit Foundation Applicant(s)
Versus
State of U.P. &Ors. Respondent(s) v
With
Uday Education & Welfare Trust Applicant(s)
Versus
State of U.P. &Ors. Respondent(s)
With
U.P. Timber Association Applicant(s)
Versus
State of U.P. &Ors. Respondent(s)

Opinion of MoEFCC in Compliance of the NGT,Order Dated

18-12-2019

- I, Rohit Tiwari aged about 55 years, S/o T.C Tiwari at present

/ g‘-\;(“:}_‘??
R R \fvéi“;(ing as Deputy Inspector General of Forests, Ministry of

AN

Rk ) i

Env ronment, Forest and Climate Change, Government of India, do

A5 S
ik

ereby solemnly affirm and state as follows:

1. That I am working as .Deputy Inspector General of Forests
Ministry of Environment, Forest and Climate Change,
Government of India, Indira Paryavaran Bhawan, Jor bagh Road,
New Delhi-110003 (hereinafter referred to as ‘MoEFCC’ for

brevity) and am conversant with the facts of the case basedaon
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knowledge derived from official records. I have been duly
authorized to file this affidavit on behalf of MoEFCC.
2. The present affidavit is being filed in light of the directions given
N by the Hon’ble National Green Tribunal, Principal Bench, New
Delhi in its Order dated 18.12.2019.
3. That the Hon’ble National Green Tribunal in the O.A. No.

335/2019 Samvit Foundation vs. State of U.P. and Others (LA.

At

No. 215/2019) with O.A. No. 313/2019 Uday Education &
Welfare Trust vs. State of U.P. and Others (I.A. No. 172/2019 &
I.A. No. 616/2019, LLA. No. 676/2019 & 1.A. No. 680/2019, L A.
No. 695/2019, 1.A. No. 732/2019) & O.A. No. 396/2019 U.P.
Timber Association vs. State of U.P. and Others, regarding new
licenses to Wood Based Industries (WBIs) in Uttar Pradesh has
passed an order on 18.12.2019. The operative part of the said

order is as follows: —

“6. On our query, learned ASG - Ms. Pinky Anand has
stated that as at present 5000 saw mills are in existence in
the State of U.P. and they have sufficient supply of wood

from legitimate sources. Additional 1215 units can also be

sustained. Break up is as follows:

Sr. No. "Type of WBI Number of
Units
1 [Saw mill 615
2 |Veneer 89
3 |Plywood (Press) 344
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4 |Veneer & Plywood 75
5 |Standalone Chipper 83
6 |MDF/HDF 0
7 |Particle Board 3
8 IMDF/HDP + Particle Board 6

7. To consider the above, we find it necessary to -

require following data:

@

(ii)

(iii)

District wise data of the existing saw
mills/Wood Based Industries with their
number, capacity and availability of wood
species wise for the said saw mills for the

period of three years.

Justification for new saw mills/Wood Based
Industries in terms of availability of demand

and supply of timber - species wise.

This data be supplied for the districts
where such new saw mills/Wood Based
Industries are proposed to be set up along with
the note on carrying capacity of such areas to

sustain new saw mills/Wood Based Industries.

Mechanism to ensure that no trees are cut from
the government forests or private trees of
categories which are not exempted.
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8. We are further of the view that MoEF& CC
may also examine the issue and give its opinion in the
matter for consideration by this Tribunal. The

applicant may furnish a set of papers to the MoEF&

CC forthwith.”

That, it is submitted that in compliance of directions contained in
the Order dated October 5™, 2015 of the Hon’bie Supreme C(‘{grt
of India in Writ Petition No. 202 of 1995 in the matter of T.N.
Godavarman Thirumalpad vs. Union of India and others,
MOoEFCC issued the Wood Based Industries (Establishment and
Regulation) Guidelines to regulate wood based industries in the
country vide Resolution dated 11.11.2016. The Guidelines were
subsequently amended vide Resolution dated 11.09. 2017. A true

copy of Guidelines dated11.11.2016 and 11.09.2017 is annexed

as Annexure R-1.

That, it is submitted that the documents submitted by the applicant
and the State of Uttar Pradesh have been examined by the
Ministry. After detailed examination of the relevant documents
and the provisions of the Wood Based Industries (Regulation)
Guidelines, 2016 (as amended in 2017), the following points

emerges:

(@) The State of Uttar Pradesh has amended the Uttar Pradesh
Establishment and Regulation of Saw Mills Rules in 2018 to
bring the Rules in conformity with MoEFCC Guidelines as

envisaged in MoEFCC Guidelines. SUCRIEL )
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Mlo nvuo ment Forest ard Chmaze hanga

(ROMHITF TIW
99 79 R
specifr Ge ral r.f

| Govt of lndla New Delhl



6.

(b)

(c)

(d)

(e)

9y

The State of Uttar Pradesh has reconstituted the State Level
Committee (SLC) under the chairmanship of Principal Chief

Conservator of Forest/Head of the Forest Department, Uttar

Pradesh as envisaged in MoEFCC Guidelines.

Assessment of availability of timber in the State was done
by SLC in 2018 through Forest Survey of India. According
to the report submitted by FSI, a total of 77.74 lakh cu, m.
of timber is available per year from Trees Outside Forests
(TOF). It is also seen from the documents submitted by the
State Government that around 2.56 lakh cu. M. of timber
was available in the State from forest area. Thus, a total of

80.30 lakh cu. m of timber is available in the State.

The State has estimated annual consumption of timber by
wood based industries of different categories based on the

Ministry’s Guidelines and decisions taken by CEC.

Based on the total number and capacity of existing wood
based industries in the State, the total capacity of these
industries has been estimated to be 41.56 lakh cu. m. per
year. Thus, as per available documents, a total of 38.74 lakh
cu. m. of timber per year is available in the State. The State
Government has issued provisional licenses for 12.38 lakh

cu. m. per year.

That, Para 4(i) of the Wood Based Industries (Establishment and

Regulation) Guidelines, 2016 (as amended) states that the State

Level Committee (SLC) shall assess the avaig%irlﬁa‘%g%mber in
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the State by way of appropriate study on demand and supply as
and when it decides. It further states that SLC shall devise a
suitable mechanism for sustainable utilization of timber in a way

that does not affect the forests of the area adversely.

7. That Para 4 (ii) of the Wood Based Industries (Establishment and
Regulation) Guidelines, 2016 (as amended) states that SL.C shall
approve the name of wood based industriesb which may ‘Pe
considered for grant of fresh license or enhancement of the
existing licensed capacity in case the SLC is satisfied that timber
is available legally for the said new Wood Based Industries (such

as Trees Outside Forest, Forests etc.).

8. That based on the examination of available documents in light of
the provisions of the Wood Based Industries (Establishment and
Regulation) Rules, 2016, MoEFCC is of the opinion that the State
of U.P. has followed the Wood Based Industries (Establishment
and Regulation) Guidelines, 2016 (as amended in 2017) issued by
MOoEFCC. The availability of wood in the State has also been
assessed by the SLC through FSI. The Ministry is, therefore, of

the view that the SL.C may approve setting up of new industries in

the State if it is satisfied that sufficient timber is available legally

to run the new wood based industries.

0. That this Hon'ble Tribunal may be pleased to pass such or further

orders as it may deem fit in the given circumstances of the case.
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VERIFICATION

I, the above named deponent do hereby verify that the contents of the

"above affidavit are true and correct to my knowledge and are based on

official records and nothing material is concealed therein.

Verified at on this Day of 2020.
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MII\ISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(Survey and Utilization Division)
RESOLUTION
New Delhi, the 11th November, 2016

S.0. 3456(E) ~In comphance of directions contained in the Order dated October 5% 2015 of the Hon ble
Supreme Court of India in Writ Petition (Civil) No. 202 of 1995 in the matter of T.N. Godavarman Thirumulpad versus
Union of India and others, the Ministry of Environment, Forest and Climate Change, Government of India is pleased to
make the following gutde]mes namely- :

1. Short Title and commencement. .

(i) These guidelines shali be called the Wood-Based industries (Establishment and Regulation) Guidelines, 2016
(n) These shall extend to whole of lndla : ’
(iii) These shall come into force from the date of their pubhcatnon in the official gazette.

States/UTs shall conform their rules according to these gundel__mes.

2. Definition. | o

(i) Imr the 3 gu1dehnes unless the context otherwise requnes =

(@ - ‘Furmtune unit’ mean plants and machinery and the' premises including the precincts IhClCOf in which or in any
part thereof 'wood based finished products are manufactured using sawn timber, cane, bamboo, reed, plywood or any
other wood based product, except a round log, outsourced from licensed wood based industrial uniis or other legitimate
sources and operating without a band saw or re-saw-or circular saw of more than thirty centimeter diameter.

(b) ‘Industrial Estate’ means areas notified by the ‘State Government or Union territory Administration for

_ establishment of wood based industrial units. .

(¢) = ‘License’ means a license granted under these guidelines.

(d) ‘Prmcnpal Chief Conservator of Forests’ means the Principal Chief Conservator of Forests (Head of Forest
Force) in the State and it will also include an officer designated as Head of Department in State/UT where no post in the
rank of Principal Chief Conservator of Forests exists.

(e) ‘Round log’ means a piece of w ood in its natural form, having mid girth of thirty centimeter or more under bark
aad it and will include such round log even after its bark has been removed or its surface has been dressed, manualty or
by using a band saw or any other machine or equipmert to malfe its cross section square or near to square for the purpose
of ease in its tranzportation and or storagf - - !

4
()  “‘Saw MilP, means planis and machinery in a‘fixed siructure or enclosure, for conversion of round logs into sawn
sizes ; : : v
(2)  ‘Sawn Timber’ means beams, scantlings, plarks. hattens and such other product obtained from sawing of a round
log. L

(h)  ‘State Level Committze’ means a Commutee (,onsnlulcd by the State Governmen: urnder para 3 (2) of these
guidelines. :

(i) ‘Net Inter-State Import of a timber for Wo&d Based Industries” means three years moving average of the net

- quantity of such timber actually imporied in the State iduring the latest three calendar years.

()  ‘Veneer Mill or Ply“ood Mill’ means plants and m(.chmery and the premises in which or in any part thereof
conversion into required size, slicing, peeling, fashioning -or seasoning of timber/ wood, including preservation and

treatment thereof either by mechamcal or chemical process with the aid of electrical or mechanical power or manually is
carried out. ! :

{k) ‘Wood Based "lndustly means any mdustry whlch processes wood as its raw material (Saw

mills/veneer/plywood/pulp or any other form such as’ sandal katha wood etc.). It mcludes a mill but does not include a
furniture unit.

(U)] ‘Year’ means a financial year from 1* day of April to 31™ day of March of the following year.

(i) Words and expressions used but not defined under these guidelines and defined in the Indian Forest Act, 1927 or the

relevant local Forest Act as applleab]e in a State, and the rules framed thereunder shall have the meamng assigned to
them in such Act or Rules. .
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. (iif) In case of any dispute regarding interpretation of any word or expression, the decision of the Ministry of
Environment, Forést and Cllmale Change shall be final.

3. Constitution of the State Level Committee:

(i) Each State shalt constnute a State Leve! Committee to perform the f'uncuons stlpulated in these guidelines.

- (ii) The State Level Commlttee shall consist of the fol]owmg b

a) Principal Chief Conservator: of.Forests/Head of Forest Department : Chairperson

b) A representative of the Regronal Off'ce of the Ministry of Environment, Forest and Member
Climate Change : :

c) A representative of the State Forest Department not below the rank of a Conservator of Member
Forests dealing with preparation of Working Plans/Working Schemes

d) Director/Additional Director of Department of Industries Member

e) Representative of the each: Autonomous District Council constituted in accordance with Member
the provisions of’the Sixth Schedule to the Constitution, in case any such Council exists in
the State :

f) Representative of fhe Forest Development Corporation, in case any such Corporation. Member
exists in the State.:

g) An officer not below the rank of” Conservator of Forests working in the Forest Head Member
Quarters "~ _ Secretary

(h) The State Level Commlttee may nommate any other officer working in territorial wing of the Forest Department not
below the rank of CF.. °

(iii) Such State where the composition of State Level Committee airzady constituted is different from as stipulated in
these guideline, shall, within one year from the date of publication of these guidelines, re-constitute the State Level
Committee. The reconstitution of the State Level Committee- will be without any prejudice to the recommendations made
or the decisions taken by the existing State Level Commmee till its re-constitution.

(iv) The State Level Cornmmee shall meet at least once in three maonths.
(v) The 'qu0rum of the State Level Committee meeting shall be at least fifty percent of permanent members.

(vi) SLC will invite one representarive of the mdustr) nommated by the saw-mill association as a <pecra‘ invitee to each
and every meetmg of the State Level Committee.

4. Powers and functlons of the State Level Commlttee
’ ""he btate Level Committee shall:- : ‘, . i
(1) Assess the availability of timber for wood based industrial units in the State/UT every five years.

(ii) - . Assess quaniity of different raw material requrrement for wood based industrial units which may be sustainably
harvested from trees outside forest areas in the State/UT. '

(ili) - Assess an.a requirement of timber and other forest produce inthe domestic markets in the State.

(iv). Maintain a database of timber and other raw materials utitized by each wood based industrial unit permitied to
establish and operate in the State/UT during each financial year.

v) Approve appropriate locations for setting up of wood based industrial units.

(vi) Approve the name of wood based industrial units which may be considered for grant of fresh license or
erthancement of the existing licensed tapacity in case the committee is satisfied that timber is available legally for the
said new Wood Based Industries (such as Trees outside f‘orest Forests etc.).

{vii) The State Level Committse wrll ensure that the amount lying with the respective State Forest Departments‘
(recovered from Wood Based Industries) will be utilrzed for'the purpose of afforestation only.

(viii) Examine and make appropriate recommqndatlons on any other matter referred by the State Government or the
Ministry of Environment, Forest and Climate Change

5. Assessment of the avallabllltv of timber for Wood Based Industrial Units:

(i) The quantity of timber likely to be available for uuluauon of Wood Based Industries of different types in a State/UT

shall be assessed as by commissioning study, preferably in collaboration with institutes/ universities of repute, once in
five years. The study will take into account the followmg - -
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(a) The quantity of such raw material that may be sustainably harvested from the forest areas as pci the working
plans/working schemes/ management plans duly approved by the competent authorities. :

(b) The quantity of such raw material that 4s availa'ble from 'the trees outside forest areas, including the private
plantations, agro-foiestry plantations and plantations raised on non-forest governmeiit lands elc. .

(cj Net inter-state import of such timber; and ‘ .

'_(d) Net international import ot such timber.

6. Estimated annual consumption of timber by wo(id ‘based industries. (i) For the purpose of assessing the timber
requirement of the Saw mills, they may be divided into (a) Saw miils upto 10 HP (b) Sz?w mills betweer 10 and 20 HP
(c) Saw mills between 20 HP t0;40 HP (d) Saw mills betiveen 40 to 60 HP and (e) Saw mills above 60 HP.

The annual requirement of round log for Saw mills of different capacities may be fixed by the committee tased on the
technical data or as per the formula given below

(@  Saw mills of 10 HP and below: 540 cu.mt. (base value)

'(b) Saw mills between 10 10 20 HP: 810 cu.mt. (1.5 time the base value)
(¢) Saw mills’ begt}veen 201040 HP 1080 cu.mt. (2 times of the base value)
(d)  Saw mills between 40to 60 HP 1620 cu.mt. (3 times of the base value)
(e)  Saw mills above 60 HP 2160 cu.mt. (4 times the base value) ‘

- (ii) The Timber requiremenft for various units as assegsed by Indian Plywood Industries Research and Training Institute

(IPIRTI), Bangalore is given in Annexure I.
7. Restriction on location»of wood-based industries. '

(1) In the North Eastern States Qf Arunachal Pradesh, Assam, Manipﬁr, Meghalaya, Mizoram, Nagaland, Tripura and
Sikkim the wood based industries shall be permittéd to be established within the industrial estates.

(ii) In the States other than the afore-mentioned North Eastern States, wood based industries shall ordinarily be not
allowed to be established within ten kilometers aerial distance from the boundary of nearest notified forests and protected
areas. The State Level Committee:for the reasons to be recorded in writing and after obtaining prior approval of the
Central Government in the Ministry of Environment, Forest and Climate Change may permit to establish/operate a wood
based industry at an aerial :distance less than 10 kilometers {romn the boundary of a notified forest or a protected area.

8. Grant, renewal and revbcation of a license to a wood based industry:

{i) No license to « wood based industrial ynit shall be. granted or renewed without dbtaining prior approval of the State
Level Committee. - '

(it) No wocd based industrial unit shall be e_stablishéd/ operate in a State except under and in accordance with the license
granted by an officer authorized by the State. Government in this regard (Preferably DCF/DFO or equivalent).

(iii) The State Level Committee may maintain a:separate list of wood based industries working solely on the timber
imported from international market. The license to-such industries shall specifically contain a condition to the effect that
such units shall not bg allowed to use timber produced in country. If in future, the said units want to use timber
produced in the country on account of abundant availability they will seek specific permission from SLC to do so.

The SLC will ensure that the interests of the units dsing domestic produce are protected. Fresh licenses can be granied by
the Committee for units which operate solely on imported raw material irrespective of the resuit of wood availability
assessment in the State/UT. :

(iv) The 1icens_€. s-aated to a wood based industry shall remain valid for five years, from the date of such issue or reriewal
of License. However, notwithstanding anything contaired in these guidelines, the Licensing Authority may, where there

 are-reasons to believe that the Licensee is operatirig-the wood based industry in contravention of the provisions of these
* guidelines or conditions ‘of License or any Rules framed by the State Government or is in activities prejudicial to the

interest of forest conservation or public interest, at any timg after giving one month notice, revoke the jicense granted to
such wood based industry:. o

(v)n_Application for renews) of license granted to 2 wood based industrial unit shall be made atleast three (3) months
before the expiry of validity period. :

(vi) Transfer of license on sale/succession etc shall be dore eonly with the approval of State Leve! Committee.
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9. Appeal against the decision of the State Level Cominittee.

- (i) Any person aggrieved by an); decision taken by the State Level Committee may file an appeal before the concerned

Regional Office of the Central - Government in the M_inistry‘ of Environment, Forest and Climate Change seeking
appropriate relief within 60 days" time. : :

(iiy Head of Regional Office-shall within 60 days of ﬁlih:g the appeal pass the appropriate Order. . ‘
(iii) If, for any reasoun, any person is aggrieved by t'h'.e,.orderé so passed in the éppea), he may prefer an appropriate
petition/applicatien/appeal to the DGF&SS/MOEF&CC.._: :

10. Conditions governing operation of furniture unitf_s.

(i) The Establishment and operation of a furniture unit srf\jall not require a Licence.

(i) A furniture unit:

(@) shall not use any band saw, or rip saw or a circular §aw having more than thirty centimeter diamc;ter

"(by shall not convert round logs

(c) shall use only sawn timber sourced from licensed sawn mills or any other legitimate source.

(d) In case the furniture unit is located within the prem:fses of any wood based industry, approval ofthe C_ommittee and

. the license for operation of furniture unit-is required.

(e) may use bamboos, reeds and canes.

(f) shall maintain such records as may be stipulated by ?jche State Forest Department.
11. Records to be maintained by wood based indust;iies_. v
{i) Each wood based industry shall maintain and regula}':rly ubdate records as given in schedule to these guidelines.
B : : [No.3-3/2015-SU (Vol.Il}]
Dr. REKHA PAL, Inspector General of Forests
Annexure |

Assessment of Timber Requirement

The Indian Plywood Industry Research and Training Institute (IPIRTI), Bangalore an autonomous body under the Ministry
of Environment, Forest and Climate Change has assessed the timber requirement per unit for peeling length of 4 feet and 8 feet size in
the plywood/veneer units as § cu.mt. and 11 cu.mt. resp ectively per day on an average of 8 working hours per day. By assuming that
the peeling units work for 8 Hours per day on an average for 3C0 days ina year the normal timber requirement of the peeling length of

. 4 feet size in veneer uaits is 1500 cu.mt. The total timber requirement for the stand alone veneer units may be assessed by calculating

the equivalent number of 4 feet length machines and by taking its normal installed capacity as 1500 cu.mt. per annum

The timber requirement of a plywood unit may be taken as 'nif’ on the ground that the round timber is used as timber in the
veneer umits only and that the plywood.units are the secondary users which use the veneer as the raw material produced by the vencer
units. The plywood units use presses of various sizes such as 8x4x6, 8x4x12, 8x4xIS, 4x4x7, 4x4x10. A 8x4x10 capacity press can
produce upto 10 plywood pieces-of 8'x4' size per hour whereas a 8x4x15 capacity press can ‘produce upte 15 plywood pieces of 8'x4°
size per hour and so on. The normative installed capacity of the plywood units will accordingly depend upon the number and the type
of presses. This number and type of piesses instailed in each of the plywood unit may be assessed and thereafter equivalent nuinber or
presses of 8x4x 10 capacity may be calculated. The normative annual timber requirement for a integrated plywood unit having a 8 x 4 x
10 capacity press may be taken as 2000 cu.mt. per ansum, and -accordingiy the total requirement of timber for the plywood units
should be calculated. S . :

SCHEDULE
: PROFORMA ~I (RECEIPT REGISTER)
(Prescribed under guideline.sii_sshed_ by Ministry of Snvironment & Forests in compliance of Supreme Court order dated 05.10.2015 m
’ SR W:P. © No. 202/95)

Name of the Wood —B:is‘g:d Unit Forest Division - Register Opened on
1(a)- RECEIPT REG[ST.:ER- TIMBER LOGS -

Date Name & 1 Transit Pass Serial No. Species Measurement (of each picce Remarks !
Address of © | of the log in (s))
the selicr | tssuing No. Daie  : the ' Length | Girth | Volume
from whom 7| Authority - | consignment ' {in cun)
bought. : - | (if given) »
. ]2 3. 4. 5. - |6, . 7. 8. 9. 10. 11.
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1(b)- RECEIPT.REGISTER ~ SAWN TIMBERjE
Date | Name & “Transit Pass Species Measurement [of gach iece (s)] Remarks
Address of [ssuing No. Date : No of - Length | Width | Depth \_’o)ume
the seller Authority : Pieces (if (in
from whom. more than cum)
bought one-piece is
of same v
! dimension)
I. 2. 3. 4. 5 6. 7. 8 9 10. 11 12.
1(¢)- RECEIPT REGISTER ~ VENEER ;
Transit Pass - | Brought Whether chise Species Whether Mecasurement Remarks
= » | from outside | paid or otherwise : Face/Core .
28 - NE/ within | (by the seffer) E|
<28 | NE _— = .l =%
- . . = =] T & -
< E 5 o B S 1 £
g5 | £ ‘u 4| 21 2| &
= £ 2 L2 N B = = =
5 |28 |B|2]& S
L2 3. lals 6. 7. 8 9 o 1)z i)
- J
1(d) - RECEIPT REGISTER - PLYWOOD, MDF, PARTlC_i;E, BOARD eic
Transit Pass (if e Measurement : Reimarks
applicable) or carting % :
€ Challan . @ 2
QO <
2 - 2
: @ _
2 @ 3 2 £
£ z o £ E -
& = .2 & E
s £ - - <
2 2 - £ a 8
2 g e s %
= Z 5 . 2
s L 2 g =
0 = 5 S = . =
@ = 4] e ES £ £ . = ~
& g E 2. = = = 'z E
=] . = & & 13}
< z 5 -3 s Py £ 5 s
iz |2 = 12 |& |E g T |
158 |2 |s |3 2 E 2 2 § |28 |2
S |28 |2 |Z |8 12 % LR
1. 2. 3. 4. 3. 6. 7. 8 9 10. 11 12 13.

‘
H
i

Name of the Wood --Based {Jm'l

Forest Division

II (a) - CONVERSION REdlSTER~S’AWN TIMBER

PROFORMA I (CONVERSION REGISTER)

{Prescribed under guidelinéfs issued by Ministry of Envin
; 202/95)

Register Opened on

onment & Forests in compiiance of Supreme Court order dated 05.10.2015 in
W.P.© No. .

Date Species ) unnd timber used Sawn timber produced Remarks
. ] No. _of logs Volume com No, of Pes. " | Volume (in cum)
1. 2. 3. 4, ’ 5. [ 7.
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1 (b)- CONVERSI_QN REGISTER- VENEER ;
Date | Species | Round Timber | Sawn timber used | Whether Veneer Produced - Remarks
o used (if any) -1 Face/Core
No. Volume | No.of | Volume _' : Thickness Face Notional \{olurﬂe .
of cum Pcs (in cum)-| ; inmm area area (in cum) L
logs : insg. | (with
m thickness
as 4 mm)
insq. m.
| I I 3 4. 5. 6. 7. 8. 9. 10. 1L 12,
I (c) :
CONVERSION REGISTER- PLYWOOD/Blockboard
Round Sawn Core Veneer u:qéd Face veneer used Production of pivwood Remarks
Timber timber used K
us. - (if any) i .
; : T -
. ! =
. 4
=
T E] =- g | = E | 2 =
£ s | & 1l gl E g1 T E z
£ pd £ = o £ = 2 = S o h
» = . = = = =8 = & £ s a =
on ) 8 Z E @ | S = < = S 3 - = ~
@ = e R 2} £ g ) wi s 1.9 P g 2 s = 2
o5 (%15 |3 1E 5|15 5|55 |8|ls |s5|ce 1l
1 ; =) = =} i =3 = = = S = =1
al& 28 (2|8 [El&e|s [E€ |15 |8|E E | Zas | =
1 2. 3 4. 5.0 16, 7. 8. 9.7 10. [ 1. [ 12 [13. 114 115 116 17. ! 18.

" Note I: In Proforma II (a) morithly species wise abstracljb:fround timber used and total sawn timber produéed is to be mentioned. In

Proforma 11 (b) monthly specigs ‘wise abstract of timber uséd, species wise and thickness wise core and face veneer produced is to be
mentioned. In Proforma II (c) monthly species wise abstract of timber/sawn timber used species wise and thickness wise core and face
veneer used and category wise plywood produced is to be mennoned

Note 2: Six major commercial species for timber sawn timber and veneer are to be mentioned individually. The others may be
clubbed under miscellaneous category. Exact categonzat)on is 10 be decided by the Principal Chief Conservator of Forests.

Note 3:  In column 8 of Proforma 1I (b) actual thickness: pfthe veneer produced is to be given. In column No 10 the national area is
to be mentioned after calculating it with thickness as 4 mm

Note 4:  For partly used timber logs/sawn timber actual quantity of round timber/sawn timber used is to be mentioned in column 4
or 6 {as the case may be) and suitable entry to this effect is to be made in the Remarks column. While usmgthe part used timber later
on actual quantity now used is to be included in column 4/column 6. No corresponding entry towards no. of logs/sawn timber pcs. is to
be made in column3/column 5 and suitable explanatory enxry in remark column is to be made.

Note 5:  Only the proforma apphcable for the pamcular unit is to be filled in For example. Saw Mill umts ‘are requnred to fill in only
I1 (a) are not required to be filled in. R ;

' PROFORMA':' in (DISPATCH REGISTER)

(Prescribed under guidelines issued by Ministry of Enwronment & Forests in compliance of Supreme Court order dated
05.10.2415 in W.P. © No. 202/95)

{ll(a): DISPATCH REGISTER- ROUND TIMBER ':: : : oo

Date | Name & Species | No. Leagth [ Girth | Volume Carting Transit Pass Remarks
Address of of ' : in cum Challan
the purchaser | - Pcs. . : No. Date | lssuing No. | Date
-' Authority
1. 2. 3. 4. S 6/ 7 8. 3. 10. 1. 12. 13.

R RS T,
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11 (b): DISPATCH REGIS1‘ER- SAWN TIMBER ,
- . e . 1
Date | Name & Species | No. | Length | Width | Depth | Volume Carting Transit Pass Remarks |
' Address of of in cum Challan
the Pcs. | S . No. | Date | Issuing No. | Date
purchaser - : Authority
I 2. 3. L1 4. 5 6. 7 8. 9. 10. 11 12. 13. 14.
. e - ) [ % N
11 (¢): DISPATCH REGISTI_:;R- V'ENEER
. Carting Transit Pass Remarks
5 3 g - | =E Challan
2 ) S 2! ER)
£ A g -3 £
R =% S £ g E 3
< g : %ﬁ E @ o S ¢ & >
&8 » Ay 3 8 2 @ Q o T
-] 2 vE | = £ <. g = £ W
glES |8 |82|& |32 8 132 |3 |s |2138 15 |8
828 & SEl= £ g | 2= s 2 |8 |82 g
1. .}z 3 4. 5. 5. 7. 8. 9. 10 11 12 13. 14 15
‘ |
{
111 (d): DISPATCH REGISTER- PLYWOOD
- e Carting Transit Pass Remarks
s g 2 £ =§ = Challan
g . S 3213 g 122 e
T = = £ = o E =
1% e |52 E |E O1E iTe | .-
£1E5 |2 |8812 |2 8 |25 |2 t2tEE 1, |2
3 ’ - - = = c c = o = s
5|22 Z £ |3 = g |2 |5 |2 |8 |22 {2 |8
1. 2. 3 4 5. [ 7 8 9. 10 11 12 13. 14 15

Note }:  Six major commercial species for timber, sawn timber and veneer are to be mentioned individually. The others may be
clubbed under miscellaneous category. Exact catego.:zatlon is to bc decided by the Principal Chief Conservator of Forests.

Note 2:  Only the proforma applicabie for the particular umt is to be filed in. For example. Saw Mill units are required to fill in only
Hl{a) & (b), Ul {c) & 1} (d) & are: not required to be filled i in; .

Note 3:  In Column 6 of”l (c) & 11 (d) aclual thickness of \/cncer/ plywood is to bc mentioned.
PROFORMA W (CONVERSION REGISTER)

(Prescribed under guideli'nels issued by Ministry ofEnv:ron_ment.& Forests in compliance of Supreme Court order dated
05.10.2015 in W.P. © No. 202/95)

Name of the Wood -Based Unit’
IV (2) STOCK REGISTER- ROUND TIMBER

Forest Division Register Opencd on

Used for-

Date | Species | Opening Stock Received Uised for Sold/ Returned | Closing stock | Remarks
¢ - . during the day .sawing . veneer/ in round form
ot Plywood (dispatched
making outside the
i ] unit) .
No. | Volume | No. | Volume | No. | Volume | No. | Volume . No. | Volume | No. [ Volume
of | cum of | (in of o} (in * of 1 (in of .| (in of | (in
logs Pcs { cum) Pés'_: cum) Pcs. | cum) Pcs | cum) Pes | cum)
i |2 3[4 5. |6 7518 9. _|10. |12 13. |14 13,

L
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IV (b) STOCK REGISTER- ROUND TIMBER
}
Date | Species Opening . Received Converted Sold/ . _ Used for Closing stock | Remarks
Stock '] duringthe day |- from Round | Returned in veneer/
. i{ (from outside timber sawn Plywood
: the unit) | ) making (if - ‘
any) L3
No. | Volume | No. |- Volume .No. | Volume | No. | Volume | No. \{olume N9. Yolume
of | cum of [{tin"- Tof |(n of { (in of | (in of | (in
Pcs Pes [ cum) T Pes | cum) Pcs | cuin) Pcs. | cum) Pcs | cum)
L |2 5. 14 |5 |6 7% 9|10, TR 3] 14, B
IV{c) STOCK REGISTER- VENEER
Opening Stock | . : Received Converted from | Veneer Sold/ Used tor Closing stock Bemarks
- d_uring.the day | . Round/Sawn Returned Plyvo{qod
. _{fromoutside [+ timber- (dispatched making
.|  theunit) outside the unit)
s | E|E|E|E|E|E|E]E|E|E|E|E |E|E|% % E|E
Elilsle|2 s sl3|elale [20e|3 [E]lsl3 2|5t
& | .E Z e 1 .8 : = £ = | & E 1l e g £ z £ £ z £
v — 1. Z s g -] 8| = | = = =
o fod o | = Py .z = Py e o = = P = = >
= < =] = < = | = = ~= = = |t : =
l g | S g S g1 312 g5 815 !
217 £ £ £ £ £ , .
) |
1 2 3 4 5 6 7 8 9 U 12. 113 14015 ) 16. 117 [ 18. 1 19. 12 2 }
l i
I i ! !
IV (d) »
STOCK REGISTER- PLYWOOD . _
T Ope.ing Stock Received during the day : Converted fiom Piywood Sold/ Ciosing stock Remarks 1 i
(from outside the unit) |~ Veneet Round/ Sawn | Returned/ dispatched § :
i _timber outside tire uii 1
< 1881 |2z |& | _ gl | ]z |8l _1z]|%1._
S 1 Elo|E g 5 = £ & £ | £ s|E|E| g ¢
T g = 3 s [ £ g | = =15 |=sj=|38
2 vl B = w = | = e = £ - = | E P B
s | élslS lE js |3 s B 1¥le |Elg (|8 z
= S 2l g E. | 38 G = 2 S | = §io |2 |8 |c= |
[} [l S > = [2 > - [2 > = o > = [ > l
i 2 3 {415 6 7 8 9 10 11 12 13 14 15 16 17 18
Note I: Daily, weekly & morfilhly species wise abstract of opening stock, receipts, timber used for sawing, veneer/
plywood making, dispatched outside the unit and closing stock of sawn timber, veneer is to be recorded.
Note2: Six major commercial species for timber, sawn timber and vencer are to be mentioned individually. The others
may be clubbed under miscellaneois category. Exact categorization is to be decided by the Principal Chief -
Conservator of Forests. oo )
Note 3: Only thé proforma application for the particular units to be filled in for example. Saw Mills unit are required to fill

inonly IV (a) and IV (b), 1V (c)and 1V (d)are not required to be fifled in.
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New Dethi, the 11th September, 2017

Subject: Amendment in Wood Baéed Industries (Establishment and Regulation)‘Guidelines, 2016.

Supreme Court of Inpla

Union of India anii others. the Ministr
Resolution dated 11 - N

$.0. 3000(E).—In compliance of “directions contained in the order dated October 5™, 2015 of the Hon’ble

in Wnt Petition (Civil) No. 202 of 1995 in the matter of T.N. Godavarman Thirumulpad versus

'y of Environment, Forest and Climate Change, Government of India vide

ovembe( 2016 hao 1ssucd Wood Based Industries (Establishment and Regulation) Guidelines,
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2016. Based 'on.,'the.corfmehis/observations received from various stakeholders, including State. Governments/UTs on
these guidelines, the Government of India has decided to amepd the guidelines as under-— o

1. The entries unﬂer Para~2 (i) of the Guidelines a_re.subst%ituf,ed with the following:

@

‘Industrial Estate’ means areas notified by the State Government or Union Territory Admiinisiration for

(@)
®
c)

(d)

(e)

1/

®

In these guidelines, unless the context otherwise req:u ires.:— .

establishment of wood based industries. ]

‘License’ means a iicense granted under the rules notified by a State/UT in pursuance of these guidelines.

‘Principal 'Chief Conservator of Forests’ means a Forest officer of the rank of Principal Chief Conservator of
“Forests in a State/UT and it also includes an officer designated as Head of Forest Department in a State/UT
where no post in the rank of Principal Chief Conservator of Forests exists.

‘Round log’ means a piece of wood in its natural form, having mid girth of thirty centimeter or more under bark
and it includes such roundlog even afler its bark has been removed or its surface has been dressed. manually or
by usinga bc.:dsaw or any other machine or equipment to make its cross section square or near-square for the
purpose of ease in its transportation and/or storage.:

‘Saw Mill’. means plants and machinery in afixed structure or enclosure, for conversion of round logs into sawn
timber. R

‘Sawn timber’ means beams, scantlings, planks; hattens and such other product obtained Sfrom sawing of a round
log. : :

‘State Level Committee’ means a committee _c"tonstitutea_/ by the State Government under para 3 (2) of these

guidelines.

(h) ‘Wood Based Industry’ means any industry which processes wood as its raw material (Saw mills/veneer/plywood

or any other form such.as sandal, katha wood etc.).’

2. Theentries under Para- 3 (h) of these guidelines are substituted with the following:—

il.

iil.

v,

The State Level Commit,_tee may co-opt an oﬁ?cerﬁonﬁ Territorial wing of the Forest Department not below the
rank of CF and officers from Department of Aé"ricu/t_ure ‘and Department of Revenue of the concerned State/UT.

The entries under Péré— 4 ofthes:e guidelines 'al.’e suBstituted with the following:—
The State Level Committee (SLC) shall: — : |

assess the avdilabi/ity of timber in the state by way of appropriate study on demand and supply as and when it
decides. SLC shall devise suitable mechanist Jor sustainable use of timber in a way%that does not affect the -
Jorests of the area adversely. : o ;

approve the name ofwood based industries which may be considered foi- grant of ﬁeshf/icense orenhancement .
of the existing licensed capacity in case the SLC is satisfied that timber is available legally for the said new

Wood Based Industries (such as Trees outsideforest, Forests elc.).

ensure that the amount lying with the resp’gbtjve State Forest Departments (recovered ﬁ'om Wood Based
Industries) is utilized for the purpose of afforestation only. ' o

examine and make appropriate recommendaﬁons or any other maiter referred by the Stdte Government (0 the
Ministry of Environment, Forest and Climate Change. ' I

4. The entries under Para- 5 ofthese guidekines are omitted.

5. The entries under Para-7 (ii) of these Guidelines an:’f substituted with the following: -—

(@) In the States/UTs (other than North Easterr Stibt_es), in respect of distance from the boundary of nearest notificd

Jorests or protected areas, wood based industries shall be allowed to operate as per state-specific

order/appral":gl of the Hox'ble Supreme Court/Hon 'bie High Court of the concerned state/Central Empowered
Committee; ' : '
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Or, beyond ten k_ilomé_le'rs of'a'erial distance from the boundary of nearest notified forests or protected areas,
excluding roadside/railway side/canal side plantations, whichever is less.

(b) A Wood Based Ina’usl/y can be established inan Industrial Estate or a Municipal area, me?pecllve of the aerial
distance from the bouna’ary ofnea)est notified forest or protected area.

6. The entries under Para- 8 ofthe Guidelines are »ubstltuted with the following:—

i No license to a wood based industry sha// be granled or renewed without obtaining prior approvakqflhe SLC.
However, a SLC may delegate the power of renewal of license Io awood basedlnduslr} to the Divisional Forest
officers of the concerned Forest Divisions. ‘ :

ii. Following mdustrles/processmgp/ants not using round logs of domestic origin or operating without a band saw '
or re-saw or circular saw of more than thirty centimeter diameter shall not require license.
. Industries/processing plants whick use: '
a. . sawn tlmber cane, bamboo, reed, plywood veneers or Imported wood, procured from legitimate
sources :
block board, MDF or similar wood-based p;t"oducts, procured from legitimate sources
c. - round log/timber from species declared asliagro foremy/agricu/tural crops and/or exempted from the
. purview of the felling and transit reglme m the concerned state/UT, and procu;edﬁom legitimate
sources : :
However, SLC of the concerned Stdite may allow installation of circular saw of diameter upto 60
cemlmete; in such industries having spec:all:ea'lequlrement
Such industries shall be registered with the Forest Department of the concerned state/ UTand sha// be
regulated, details of which are to be prescribed by the concerned state/UT.
CHi. Transfer of license on sale/succession etc shall be done only with the approval of SLC.

7. The entries underPara-9 (iii) ofthe Guidelines are substituted with the following:—

lffor any reason, any person is aggrieved by the orders 5o passed in the appeal, he may p; efer an appropriale
pellllon/appllcatlon/appea/ in the Hzgh Court having jurisdiction over the concerned State/UT,

8. The entries under Para-10 of these_ Guidelines are omitted.
9. The entries under Para-11 (i) of the Guidelines -are substituted with the following:—

Each wood based industry shall maintain ana’ )egu/a)/y update records as per the formats, which may be
prescribed by the concemed State/UT. i ‘

10. The Schedule to the Gun}delines is deleted.

[ F. No. 3-3/2015-SU (Vol. 1V)]
SOUMITRA DASGUPTA, InspectorGeneral of Forests
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